
AUGUIT - 1971 

'J'raoetlll'e f9r lteenltme.at of Sehe
,daW e-- lllli Selaed9led Tribe 
CacUdate. ....- .. erftd s.as 

cn'r. IRJU 8. M. SIDDAYYA: Will 
tile PR.DO: MINISTER be p1--- to 
.iate: 

(a) whether at the aecond meet
ill6 of the ffigh Power Coinmittee to 
review the performance in recruit
ment of Scheduled Castes and Sche
duled Tribes in services/pasta under 
the control of the Central Govern
ment, held in November 1'18', a 
suggestion was made by a senior 
member that when qualified candi
date of Scheduled Castes and Sche
duled Tribes were not available 
�t reserved vacancies, tt would be 
more prar.ticable if the D.G.E.&T. 
allowed employers to issue advertise
ments in the paper, direct calling for 
appllcatiom from these candida� 
rather than issuing a combined adver. 
taement by D.G.E.&T. in this re
gard; 

Cb) whether this proposal was exa
mined, and if ao, the result thereof; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE lN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE DEPARTMENT OJ!' 
PERSONNEL (SHRI RAM NIWAS 
MIRDHA): (a) Yes, Sir. -

(b) The 11uggestion was examined. 
in consultation with the Directorate 
Gi>neral of Employme'nt & Tralninc. 
The position ia that a consolidated 
advertisement is regularly iuued by 
the Directorate General of Employ
ment & Training every fortnight on 
an all India hasi9 and in all the re
gional language� of the- cou'1try on the 
pettern followed by the Union Public 
Service Commi�ion. Copies of the 
conaoJidated advertisements are fl)! -
warded to all the Employment Ex
changes and So!\eduled Castee and 
Schedu1ed Tribee asaociations recog-

nised for the purpoee at now,tn1 re
served vac�cles, with a requett to 
bring tb• advertilemeta &o .. .... 
of suitable candidates known to them. 
It mlght not be poastble tor tnd!vidual 
establishments to take thE!lle ftepa 
and to arrange for such a wide publi
city. The adverti1ements iasued by 
the Directorate GeMral oi · BmpleJ
ment and Training are thus more 
effective and, therefore, no chanae in 
the existing procedure wu CONlder
ed nece.saary. The position' stated 
above was noted by the Hilb Power 
Committee a't a su�uent meetlnl. 

(c) Does not arise. 

Amout l)epOllted ID Forelp Banks 
by Sbri Shanti Prasad Jain 

4788. DR. LAXMINARAIN PAN
DEYA: Will the PRIME MINISTER 
be plealed to 1t.te: 

(a) whether Shri Shahti Praud 
Jain has deposited a large 1Um ot 
amount in foreign banks; 

(b) if 90, the names of banka and 
the city 1n which these banks atl' 
mtuated with tht- amount deposited 
in each bank and the total amount 
thus deposited in forei""1 banka; and 

(c) the action being taken for +1-?e 
irregularities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
AND I N  THE DEPARTMENT OF 
PERSONNEL (SHRI RAM NIW AS 
MIRDHA): (a) to Cc). In 1958, I.be 
Directorate of Enforcement register
ed a case against Shri Shanti PrL,ad 

Jain for maintenance ot accounts 
abroad. Investi(atlons revealed 
his maintenance of an aceount 
with Dcutche Bank Aktieniaell 
Schaf!, West Germany. Thi! mflney 
in his account totalling D.M. 16,89, 
429.50 was credited by some ftrms in 
WeRt Germany who had busineu 
dealings wit:. Shri Jain to c:mable 




